(Open Ceourt)

CENTRAL ADMINISTRATIVE TRIBUMNAL
ALLAHABAD BENCH, ALLAHABAD.

Allahabad this the 20th day of May, 2004,

Contempt Petition Ne. 71 ef 2004.

Hon'ble Mr. Justice S.R. Singh, Vice=Chairman.
9 3 Hon'ble Mr., S.K. Hajra, Member=- A,

‘Ashek Kumar Gupta S/e Sri Sudama Prasad.
g Presently posted as Inspector of Werks,

(I0W)/J.E. Works, Central Railway, Orai Railway
Statien, Distt. Jalaun.

eeesesssApplicant

Coeunsel for the applicant :- Sri D. Vaish

XERSUS

: Sri Sudhir Kumar Singh, Divisienal Railway Manager,
; (Persennel), Central Railway, Jhansi Division, Jhansi.

s0e0ccoe oOpp@Site Party :

By Hon'ble Mr. Justice S.R. Singh, VvC.

The Tribunal by its erder dated 03.06.2003 dismissed
the O.A Ne. 307/2003 en the ground of limitatien subject te
the ebservatien that the dismissal of the 0.A will net
bar the respondents te decide the representatien of the
applicant and ether similarly situated persens "within a
reasenable peried". No peried was specified by the Tribunal
for dispesal ef the representatien. Haweveil/in such matters
the competent autherity should have decidedthe representatien ¢
"within a reasenable peried" as previded in the erder. Se far
as the centempt petitien is cencerned, we find that there
being ne specifice directien te the cempetent autherity to
decide the representatien , it would not pessible te take
any actien in centempt jurisdictien. Hewever, in reference

te the erder passed by the Tribunal, it is previded that
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the cempetent autherity shall censider the representation

and dispose it ef within a peried ef three months frem the

of cemmunicatien ef this erder.
2. The centempt petitien is dispeosed of accerdingly.
Member- A, Vice=Chairman,

/Anand/



